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CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN 

Applicant challenges A-3 order by which she is 

transferred from Karippur (Air Customs) to. Mavoor (Range). 

Mavoor and Karippur are almost equidistant. from Calicut. 

Applicant had earlier moved this Tribunal challenging her 

transfer during the middle of the year to Tripunithura. 

We directed respondents: 

" to hold the order of transfer in abeyance 
till 15.4.1995. Thereafter, the 'brder will 

take effect ..." 
(OA 36/95) 

2 	Applicant would argue that the earlier order of 

transfer, cancelled by A-3 should take effect. She wants to 

be transferred to Tripunithura.. The earlier order was 

cancelled by the Department and the impugned order was 

issued Our order in OA 36/95 does not place any 
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restriction on the powers available to the administrative 

authority to cancel an order of transfer. We directed 

that the order be held in abeyance and observed that it 

will take effect as that was the only order in force. 

That cannot be treated as a direction to implement it. It 

is for the administrative department to vary or cancel an 

order of this nature. We may also notice that in matters 

of transfer an employee has no legally enforceable right. 

The Court cannot go into the hardships of a case and 

modulate orders (See State of Madhya Pradesh & Ors Vs. Sri 

SS Kourav & Ors - JT 1995 (2) SC 498). 

3. 	We dismiss the application. The dismissal of the 

application will not stand in the way of the Department 

- 	 from considering A-4 representation. No costs. 

Dated the 27th April, 1995 

SP BISWAS 
	

CHETTUR SANKARAN NAIR (J) 
ADMINISTRATIVE MEMBER 
	

VICE CHAIRMAN 
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